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ENTRL AUINIStRATIVETRIiL GlJMATI BENCH 
GUWAHATI 	 - 

ORIGINAL APPLN.NO . 	t 115F 1994 	
\ 

TRANSFER APPINSNO. 	- 	OF I995 

CQNTEMFt APkJN.NO. 	OF 	(IN "A NO. 	) 

.RBIIEW APPJ. NO. 	 OF,1995 (IN OA NO. 	) 
•'MLSC. FET/4. NO. 	 OP'1995  (IN OA NQ. 

a. •• •• I I III•••• 91.I6 •t1.'&b-.¼.tiv. a..... S 

FOR THE APPLIcANt(S)  

.•.•.• 	. 	 MR. 

- 	 FOR THE HPONDE\JTS 	..MR. 

• 	 ' 	 •. 	. 	. 	1• 
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OFFICE NOTE •.• 	DATE 	 ,. •.. 	 ORDER 
• . . . • . • 	. • 	. . . . . . a • . • • • . . . • a a . j 	•a . . .- .' 	. • . . . . . . . • . • • •• • . • •. . • • • •. . . . . . 

S 	Learned Addi. CGSC Mr G.Sarma for respondénta 
a- ?- 	• 	 S  

4 	 j 19 3 96 	 Learned 	counsel 	Mr 	D K 	Biswas 

•, 	 moves 	this 	application 	on 	behalf,  . of 	103 . 

applicants 	seeking 	for 	granting 	relief 	in 

• the 	form 	of 	House 	Rent 	Al]owance 

to 	them. 	They 	have 

also 	prayed 	to 	be 	allowed 	to 	join 	together 

• 	 . 	 in 	one 	application 	under 	Rule 	4(5)(a) 	of 

the Central Administrative Tribunal (Propedure) 

Rules 1987. Prayer allowed. 
4J 	1tt1fl 	 •. 

çft ard wjrh!1 	 Perused 	the 	grievances 	and 	the 

. F 	of R. ..O'- 	. 	 reliefs sought by the applicants. The applica- 

PO!BD N 
1eposited ' 	 tion 	is 	admitted 	subject 	to 	verification 

by the respondents as indicated below. 	Issue 
• 	. 	 notice 	on 	the 	respondents 	by 	registered 

post. 	Written 	statement 	within 	8 	weeks. 

List on 20.5.96 for written statement 

and further orders. 

The 	respondents 	are 	directed 	to 

verify 	whether 	the 	applicants 	are 	in 	their 

establishment 	and 	the • genuineness 	of 	the 

• 	 . 	 • 	signatures 	of 	the 	applicants. 	This 	report 
I 	 should be intimated to this Tribunal. 

Steps within two days. 

Send 	photocopy 	of 	verificatiofl$ to 
py of the order may be furnished 

to 'the counsel for the parties. 	 respondent No.2.  

Metner 
By Order 	 . 	. 

-... .... 	 -- 	 -- 	
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• V 	
)..g 	,$r.0.Sarea for the rspoidants', V  

writti atattent has not been subl!ittd. 
14r.3arme rqusst for another øix weeks 

• 	 Eorowfter.. 

	

V 	
Lit on, 8"796 for counter and 

.3 	 further order. 

A 0. 

_il 4 

8.7.96 Mr. S. Au, learned Sr. C.G.S.C., is 

Dresent. Written stastement has not been submitteci 

List for written statement and further 
nrders on 1.8.96. 

Memer 
nkm 

V 	 V  

KA 

71 

rg 

kocna t.ir to ; . 

' 	41 	jJ 

•'c 	 .b 	 1 
'5ttt 	'';.t 	arthcz' 	0 



O.A. 42 of 1996 
? 

JA 	-J 

30.8.96 	 Mr. G.Sarma, Addi. C.G.S.C. for the 

respondents. 

Written statement 	has not been 

submitted. 

Mr. Sarma, Addi. C.G.S.C. seeks one 

month time to file written statement. Allowed. 

List for written statement and further 

order on 27.9.96. 

Member 

trd 

27-'9-96 	None forthe applicant. Leave note 

of 14r.G. 3arrna Add1..C.G.S.0 

Ljst for order on 9-10-96. 

H erab er 

nfl 

Q 	
J-1 

1% 

$r1tt *tatm*bt hov not 

rUtt!d tOA* 

 

to prsart! 

$et *ar wttgn .tt*.** an2 

ftrth4c Oriaowon i9ti46. 

)A/ 

19.11.96 

nkm 

JI( 

None for, the applicant. Learned 

AddI. C.G.S.C. Mr G. Sarma for tIre respondents 

seeks time to file written statement. 

List for written statement and further 

orders on 10.12.96. 

MábF 



	

O.A. No. 42 of 1996. 	 1 

10.12.96 	Mr. 	GJSarma, 	Addl.C,G.S.C. 	for 	the 
respondents. 

none for the applicant. 

6 • 	 Written s 	has not been submitted. 

List fqr hearing on 2.1.1997. In the 

. . meantime the respondents may submit written 

statement with copy to the counsel of the 

applicant. 

ir 
trd 	

Me 

f(fiC1 

CAr- 1 	1 	2.1.97 	 NoiTle for the applicant. Learned Sr. 

C.G.S.C. Mr IS. Ali and Learned Addl. CG.S.C. Mr - 	
G. Sarma for the respondents. Written statement 

has not been submitted. 

List for hearing on 30.1.97. In the meantime the 

respodnents inay submit written statement. 

- 	 Inform Mr D.K. Biswas, Advocate for the 
• t 

I 	
applicant regarding the date of hE?aring. :  

I 
Meml5er  

nkin 

cu 	 . 

-!-z 	Ilt"— 

	

. 	 30.1.97 	Learned counsel Mr. D.K.BiLswas appeariig 
C' ctx A cA 

97 	 on behalf of the applicant is present. 
dLn 

Learned Addl. C.G.S.C. Mr. G. Sarma 

appearing on behalf of the . respondents is. 

present. . 
3 	. 	

Mr. Sarma.  prays that only yesterday he 

has receivd information for which he is 

/ 
. compelled o pray for adjournment. Learned 

counsel apparing on behalf of the applicant 

has vehemently opposed because he has already 

come from Agartala. Considering the, entire 

-  facts we adourn it. Date and place for hearing 

of the case will be decided later ,  on Mr. Sarma 

also said tiiat the written statement, cduld not 

be filed due to lack of instruction. Casts Rs. 

500.00 ifEo be paid on the next date of 
Place the case in the hearing. 	iL. 
Administrative Office. 	 . 

n 	 Member 	 Vi -Chairman 

trd 	 . 	. 

1 	 . 	 . 
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2t2 	'' 	
4.6.97 , Heard Mr.D.K.Biswas, learned counsel 

appearing on behalf. of the applicant at 

&- 	 some length Let thas case be listed on 

6 6 97 for hearing the casd rerrFthspart hear 
L7 ' 	 -•List it. on 'top of the list for 

// > 	/ •__ i_ 	 y' 	hearing on 6.6.97. 

• 	 •. 	Member 	 Vice-Chairman 

trd 

• 	& * s CL
•• 

: 

- 	 • 	(YV'V" - 
	 - 	' 	 - 	 • - 

• 	C.''T'-. 	L-- 	 • 

/ 	1 
pig on- buIE . thø applicant aQ 

- h(r Are certain tchnica$ 

aeot-.- 	ivas prays 	 time 
I .. 	•• 	• 	 to .rect! the dct. Prayer aiI-o. 

- 	List on 3.7.197 or thrthet OLder 

Vi2heirmar- 

3.7.7 	' • There \IS no representation on behalf ,  

• 	 • 	
• 	nf the applicant. Let this ce be listed on .11.7.97.- 

I:. 	 - 

'V77 	 .•' 	;Meg— 	 -'. 	• 	vice'-Chairman  
- 	 • 

• nkm 	 • 	. 	. 	- 
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:- --• 	

L x ? 	 • 

L---r 	 - 	tkT 
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O.A.No.42/96  

11.7.97 	Thelapplicant is not present.He 

was to Pu.rnish the legible typed copy. 
Hehas nat done it. For the ends of 

justice the case is adjourned to 

28.7.97. 

	

4MWer 	 Vice—Chajrman 

28.7.97 	 Te case is ready for hearing. 

fir C. Sarfna, learned Addi. C.C.5.C, subrnit 

that the matter relates to & Tripura. 

Accordingly the case will be taken up for 

hearing at Agartala, The date of hearing -: 

will be ndtified later, 

Tfte applicant has not fLied the 

corrected typed copy. The applicant shall 

file the corrected typed copy. 

Of'Pice to intimate this order 

to the cpuñ,el for the applicant. 

L 	c_1 
Vice—Chairman 

21.598 	All the applicants have joined in 

-this singiapplication and a prayer has 

been made ky them to allow them to proceed 
7 	7 . 	with the cse by a single application as 

12- per the prvisions of Rule 4(5)(a) of the 
• 	

Central Administrative Tribunál(Procedure) 

Ru 1 e s, 19 87! 

Heard 	Mr 	D . K. 	B is was, 	lear ed 

counsel for the applicants and Mr G. Sarma, 

learned Addi. C.G.S.C. On hearing the 
V  

learned couhsel for the parties we allow 

the applicazts to proceed with the case by 

a single alication. 
--'- 

Heard the learned counsel for the 

	

parties. 	hearing 	concluded. 	judgment 

I 



O.A.No.42/96 

Notes of the giy 
	

Odet ofthe T,ibutaI4 

2l.5.93I 

nkm 

AvIL 6e- ftL 	
, 

t 
f /ICV 

L2 4 	 c& 
/ 	A4 

£ 	
9L 

v14 	C /cj  

delivered in open court, kept in separat 

sheets. The, application is allowed. N-

order as to costs. 

Member 	 Vice-Chairma 
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CENTRAL ADMINISTRRTPJE TRIBUNAL 
.GUWAHATI 	BENCH 	:: 	GUWAHATI-5. 

O.A.NO.. 	42 	of 	1996 

/ 	
T.A._NO. 

DATE OF DECISION 	21.5.1998 

• Shri S. 	Mangi Singh and 

• 	_. 102  2 L. 	 ,• (PETITIONER(S) 

Mr D.K. Biswas ADVOCATE FOR THE 
p PETITIONER 	(s) 

VERSUS 

tJnion of Indiaand others RESPONDENT 	(s) 

• RESPONDENT 	() 

THE HON?8LE MR JUSTICE D.N. BARtJAH, 	VICE-CHAIRMAN 

THE 	1ON'8LE 	MR G.L. 	SANGLYINE, 	ADMINISTRATIVE MEMBER 

1 	Jhether Reporters of 	local papers may be allowed to 

sce 	the 	Jdgineflt 	? 

To be referred to the Reporter or not ? 

Whether theit Lordships wish to see the fair COPY of 
the 	judgment 	? 

Whether the Judgment 	is to 	he circulated to the other 
Benches 	?. 

Judgment delivered 	by 	Hon 1 ble Vice-Chairman 	• 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No.42 of 1996 

Date of decision: This the 21st day of May 1998 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri S. Mangi Singh and 
102 others 	 Applicants 

By Advocate Mr D.K. Biswas. 

-versus- 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Defence, 
New Delhi. 
The Garrison Engineer, 
869 EWS, 57 - MTN DIV., 
Leimakhong (Manipur), 
99 - A.P.O 	 Respondents 

By Advocate Mr G. Sarma, Addl. C.G.S.C. 

OR D E R 

BARUAH.J. (v.C.) 

The applicants are Civilian Defence employees in 

the establishment of the Assistant Garrison Engineer, 57 

Mountain Division, C/o 99 A.P.O., Leimakhong in the 

State of Manipur. By this application they claim House 

Rent Allowance (BRA for short), which has been denied to 

them by the respondents. Hence the present application. 

2. 	We have heard Mr D.K. Biswas, learned counsel for 

the applicants and Mr G. Sarma, learned Addl. C.G.S.C. 

appearing on behalf of the respondents. Mr Biswas submits 

that a similar application, namely original application 

No.122 of 1996 had already been disposed of by this 



:2: 

Tribunal on 20.5.1998. Facts of the present case is 

squarely covered by the judgment and order dated 

20.5.1998 passed in the aforesaid original application. 

• 	Mr Sarma also confirms the same and submits that similar 

• 	order may be passed in this case also. 

3. 	As the facts are similar and also points involved 

are common we dispose of this application in the same 

manner as was decided in the aforesaid original 

application giving direction to the respondents to pay 

HRA to the applicants at the rate as was applicable to 

them by reference to the place of their posting as 

prescribed under the Office Memorandum dated 23.9.1986 

with effect from 1.10.1986 or from the actual date of 

appointment, whichever is later, upto 28410.1991 and at 

the rate as may be applicable from time to time as from 

1.3.1991 (under 0.M.No.2 (II)93-E-2(B) dated 14.5.1993) 

upto date and continue to pay the same at the rates as 

may be prescribed thereafter till 30.10.1995 and as from 

1.11.1995 onwards under the appropriate orders of the 

Government of India. The arrear HRA as per this order 

shall be paid within one month from today. We also make 

it clear that future payment will be regulated as per the 

existing rate as may have been prescribed and any amount 

as may have been paid to the applicants towards HRA 

during the aoresaid period will be adjusted in the 

arrears. 

3. 	With the above direction the application is 

allowed. However, in the facts and circumstances of the 

case we make no order as to costs. 

1 G. L. SANGLYI/'IE ) 	 ( D. 	 UA1 
MEMBER (A)i 	 VICE-CHAIRMAN 

nkm 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

CASE NO : O.A.42. of 1996 - 

 Shri S,Mangi Singh, Elct.SK MES NO.243681 

 " W.Mogha Singh , Elect. " 243801 
 " K.Krishnamoni Sharma,Eloct. " 243671 
 Adhar Chandra Roy , " 243710 
 K. Sen Gupta , Spdt.B/R-1 " 265107 

 " A.K.Penja , Spdt.E/I'l—1 " 212037 
 " P.K.Dutta , 	" 	11-11 " 204988 
 " A.K.Das 	, S.A.—II "264665 

9. it  K.Rajadurai, Spdt.B/R—II " 289212 
10. ' A.Hazarika, S.K.—II " 238098 
110 ' B.Paul, 	... 	" 	" 242246 

 " A.C.Gopo, 	" 	" " 242428 
 " P.T.Ao , 	Mt.Ovr.Gr—II " 243553 
 " L.Marak, 	 Peon " 248556 
 " A.S.Marcány, Peon 	. " 243555 

16, Il  Amar Singh , Chowk. " 225161 
 " Padam Bahadur , Kh/Chowk 243636 

 " Jogi Pradhan , Chouk. " 229149 
 Samar Sarkar " 243656 , 	... 

 " Ramadhar , 	" " 202110 
 Jog Bahadur Thapa,Chowk. " 220162 
 " Jagadish [Jas , ".238284 

 " Ra, 	Chowk. 	. " 220145 
 " Khuplam, Chowk. " 243601 
 " Arjun Ram 	" " 243602 
 " Sankar Oas,S/Walla 	• " 243650 
 ' Huring Zocling. , S/Walle " 242926 

• 	• 

C-1 , 

5- 

11 I 	 ; 

)' i4 0 )5 	NT AL 	1 1 8i4A9S6 

V Is  

/ 
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28, Shri Dulel Shqrne •,Chowk, 	No. 243923 

299 " 	Shatrughne Thekur, Chok 243924 

 " 	P.M.Saauel,8/5m 	" 220254 

 " 	Lel Mohen Des , Carpt. 	" 243588 

 " 	Srirea Sherme, 	" 	" 220270 
• 	 33• 

Keilash Patra 	Maz. 	" 243598 

349 %Rem Nwe1 Des 	 " 243715 

 " 	Wilson l'%omin 242527 

 
N 

" 	Ramprit, Mason 	" 220227. 

 Vidhenen Thskur, Meson 	% 220226 

 Lenpou Vaiphei, 	Meson, " 243644 

 " 	Shyam BOharl , rtr./pipu" 238378 

 " 	Shjvneth Prasad, B/Suith 255814 

 " 	Manijan Mabste , Painter 237281 

42, " 	Rabidhar Des, 	Carp. 	N  230511 

430 " 	P.C.Predhen, Carp, 220344 

44. No. 237080 Shri K.M.Chakrabarty, SS...i 
45 	" 237716 	" 	P,K,Holm Roy, Sr. Eloct. 

" 243604 	" 	R.K.POU1 , HS.. II(t1cct) 

" 238104 	" 	C.M.M1ljk H.S.XI((]act) 

" 238291 	" 	N.SIjdh& 	P.H,0, , 

49.. 	" 238326 	" 	Vishnu Prabhat, " 

50. " 238335 	" 	Plilyanu, Ckka, 	" 
5:i. 	" 220353 	" 	Iswar Bhagat , 

238128 	" 	tuisi Muni•, OP1P 

5.3 	" 220336 	" 	8.8,Thtj 	Fitt,r , 

' 238011 	" 	Sirajul Hequ 	" 

55. " 243922 	" 	K.K.Outte, 8/R-i. 

M. 
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IN THE CCNThAL ACIIINSIRATIVE TRIBUNAL 

GUWAHATI BENCH 

.................. 

No. 243672 She KH.Sunil Sjngh, QE5 	No. 243921 ShJ'Iayangnakon, Nez. 

No. 238497 " 	N.Ramchandran ,V/1en 	/ Of 	243922 " H.Kan Singh 

ce 	220338 	H. Henifa 	 fL "  243545 " Lakhindor Doley,PHO. 

	

" 228252 	Shiv Singh 	 8 ,3 "  243522 " Rangina, Carp. 
pL 

	

" 238437 	K.P.Chandreekhar 	89 "  238033 " Sonbzhadr, Nez. 
Neix.. 	" 

	

" 220251 	Uchit Mehato,Nate 	 " 238033 " Soribehadur, Mate. 

	

62. " 220244 	Bhubaneswar Rae, Mel 	" 220253 " K.Pomiya, 	" 

	

220244 	Singh isehadur, Mete 	
8 	220229" Chandra Gaud, H/han 

	

" 	243889 	M.L.Keipibou, 	
" 	 243611 " Prom Lal, Mate 

	

." 	243679 	C.Lotha 	 ft 	 " 	243821 " Mangloejea Si.ngh,Mete 

	

66 ." 238358 	Ram praaad Harijan 	" 237840 " Surulara Neog 	" 

	

6-7 all 
	220211 	:Sunil Dab 	 " 	220311 MD. Ra5ul 

	

s • 	243846 	A.S.Wungnaoyo, maze 92- " 	238728 She BhoJ Bahedur, 

	

." 238042 	A.P.Kum 	, Mate 	93 	243$36 " Thoiba Singh, Nez. 

	

70. •" 238026 	Motilal , Max. 	 " 	243433 " Somingthang, " 

	

." 243434 	Govind Sigh, Maz 	 243435 " Thankhoow 

	

." 	243641 	C.Munnuwmi, 	 9 	" 243599 " Sabbir Hue8aln " 

	

." 	243603 	Dodirem Dayel " 	'?.2 	" 	 243673 " I.Ku].amaniSingh" 

	

." 	243643 	TI]. Bahdur, 	243824 " Anna Vaiphai 	" 

	

." 243617 	Bhakta Bahedur " 	 243623 " Hechon Chonglai " 

	

" 	243683 	Adhik La]. Mends]. of 	100 " 	243842 " Labhoum, 
9 	 . 

	

," 243622 	Shiv Kumar Rana 	 " 243680 " Harl Ram Chouhan" 

	

243693 	.s,witnor, 	
" 	243798 " Atovi Some , Mason 

'I 

	

." 	243682 	K.K.Daa, 	

" 	

" Thanggon Vaiphoi 
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Al]. ( 103) posted in 

Garrison Engineer , 869 , Lelinakhong 

57 Mountain Div. 

C/U, 99 - A.P.O. 	..... 	A P P L I C A N I S 

-- VERSUS - 

1. Union of India, 

represented by the Secretary io the Govt. or India 

Ministry of Defondo , New Delhi 

Garrison Engineer,' 869 EWS 

57 - MIN DIV. 

Loi.makhong (Manipur ) 

99—A.P.0. 	 I.... RESPONDENTS 

PARTICULARS OF RESPOrgOENTS 

Secretary to the Government of India 

Ministry of Defence 

Contra]. Secretariat , Now Delhi,., 

Garrison Engineer 

In Charge 57 MTN. DIV , Lelmakhong 

Manipur , 99 - A.P.0. 

-.- 
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P?TICULOFORJENSt1'H1Clj1 

APPL::cArIoN  
0 

The appl.tca on is Ji. CtCd 	in:3 :. 	non- 

irniarnertac.ion of the GOV :iimnt oi India, !inisry of  

Finance(Depart:nent of ex!Jnditure) OJ. No.20J14/10/86- 

-IV dated, 23-09-1966 md dnial of 	 . 

allowance by the Respondrits even after the judj.iu.nt 

and order of this Hofl' h.Le Trihun3. in O.A.. 	.. .$ ./E3 

pasad on 29-03.-1994 a nd irplemnte by the R1ondent 

No.1 in respect of 149 Appiicirs similarly situd 

as cne Applicants hero 

All Appl.icarits ai- 3 c,ivil:Lan 3efence e;iioyes 

posted in same 'nely defined field area" ron various 

iat between 1984-4994. The AppLcant clra e.ht 

na SIIbVCt mait.tel.,  of th 	i ii...cati.ori an 	.be 	ciressal 

p'ayed zor c 	 $;b 	.C1iCtOfl O tI 	 ) 

Tr,b1.Lnal 	't 	pp1 ic:. ;cl j: tdt r_' 	p 	io' 3 

r. the rre9eried i tation 

61 TRi C/Si 

kU. the App:Licirts joined SnrL adaJ.hux: 

Bania In a joiut applic3tion before this Ion ble 

Tribunal which was registered asD.A. 9. of 1969 and 

was flia1ly dispcs5ed of by Order dated, 11-01.-1996, As 

the joint Petition sifferodrom procedural inflirnity 

and irregub.arity this application in proper form i 

being fiIed undeL the leave of th± Hon' ole, Tribii:iai.. 

2, 	All the 	pJ.icrits h 	are civilian cittet1ce 

employees wbiing in vriou.s postS described in actaiis 

in 	ie :LLt of uaries a:r'nexed. They x:e all oste. .ini 

shrnsnt of Ras,onQent. No.2 with efecr co 

dt 	i:ter lci4, 

• 	Th 	ui alth nce rem].y. 

admisebie to all Central <ovej. irrr e1r10yes 

CO!t Ll ......P/ 't 
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situated by virtue 0± Ministry of Defence Office Memo 
No.4( 1 1910  85,t(Civ-1) ate'ç 11-01-1984. 	 (j 

4 	The 4th Pay Commission recorrarended Hase Rent 

allowance irrespective of any other consideration in 

different range according to the classification of the 

On the bai.s of the recommendation of the Py 

Ctunission salLction of Hous 	 - e Rent. allowance 	made -. ---------- 
by the Government of Indizi, Minisry of Finance (Department --

of. expenditure) O.M. No.11013/2/1985E.II(B) dated, 25-09-
1986. All the Applicants here, though posted in field 
area are entitled to House Rent Ailoance in terms of 
the aforesaid office -t&D.. dated 25-09-1986. The 

Applicants here thus challenge only the unlawful and 
arbitrary denial of the alloance 

The Applict)ts are all entitled to the allow-

ance from such dates on which Applicants were mdlvi-

dually posted to the estaolishmerit of Respondent No.3 
The Applicants thus- chal14 nge the nqn-irnplerRentation of 
t;ce aiiov,iance to which they at:'e lawfully entitled, 

66 	As many as 149 Appl;Lcan.s posted in the 
enablishrnent of G.E.(P) 092 £WS, at Aartala(Trjpura) 

filed application before this Hor0ble Tribunal challen-
gng the detial/non_implimentatjon of 

. - .a..allowance, This IIorItbie Tribunal after hearing all 

the parties passed ts final verdict on 29-03-1994 
in 0.P./89 directing the Rspondents to pay all 
,-.rxe,ars accrued to each individual Applicant with 
Erecice to the date of .Dst,ing ;nd the rate a(miss1ole, 

aid :cder of this 	b:Le Tribunal was confirrrd in 
view app1±caton. .. . 1995 anu as such the C:cdex 

of this Tribunal has air iy :oeen implemented in respect 
of all ho 	4' ;ppl:ic 	vho are similarly situated 
a 6 the present Appicants are, 	 - 

Q 
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7 . 	The Applicants expected that the allowance 

would be unit:orrnly applied in the case of all similarly 

	

• 	 situated employees on the decision of this Hon' ble 

T.:ibunal. ut the Orter'of thiHon'ble Tribunal not 

having been implemented beyond the 149 employees, the 

pce sent Petitoner aiongwith others served a °Notice 

demandirg justice through their Counsel and despatched 

registied post on 10-04-1995. No response having been 

received the Applicants filed the joint application 

with ShriGadadhar Bania (O.k. 	/.1995) and that 

joined the Petition being procedurallr defective the 

present application is filed in proper Borm. 

80! 	That tne decision anc. trie verdict .assd by 

this Hontbie Tribunal on 11-01-1996 in o.2-1996 

would be applic8iole In t:ha case or the rent AL.CntS 

all being s.tmilarly situiated ari havinj comiion cause 

	

• 	 of action and id.èntic3l reliez sought for0 

fLXE}- 	SOUHl 

i) 	The qudgemer. cilid 	of tfl.s iOfl 

Tri1na1 in O.A.. 	3,989 and in 	 195 ,ased 

on 29-03-1994 and 11-.01.1996 rasective1y to be made 

	

• 	 applicable in the case of: the present Applicarit. 

(ii) 	This Honthie Tribunal- would also kindly pass 

Orders as to cost of this proceeding and %uch compen-

sation for denyIng and delaying the payment of the 

1lowce to ihIch the Applicants are latfully entitled. 

THE D0CUIN S ANLXkD 
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JERIFICAT1ON 

1 ' 

WE the Undcrsl9ned posted in the establishment of Respondent-3 

at LciIn3khong1lanipur, do hereby verify the contents of the appli-

cation abovo ,which are true to our knowldgo, and we have not 

suppressed any material facts. 	 - 
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WE tho Undor3i0ned potcd In the astablishinent of Respondent-3 

at LoItnkhongJ1an1pur, do hereby verify the contents of the appli-

catlzni above which ava true to our knowlodge, and wi have not .  

uppressd any tnateriai faCts Q  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

CASE NO : O.A. 	of 1996 

1. Shri, SMangi Slngh, Elct.SK MES NO.243681 

29 " W.Megha Singh , Elect. " 243801 

 " 

K.Kxiehnamoni Sharma,Eloct. " 243671 

 " Adher Chafldró Roy , 	I' 243710 

 " K. Son Gupta , Spdt.B/1 " 265107 

69 
" A.K.Panje i Spdt.(/1'.-1 " 212037 

 " P.K.Dutta , 	" 	
'LII ' 	 204988 

 " A.K.Oee 	, S.A.—II "264665 

 " K.Rejaduraj, Spdt.Bm—II 289212 

 " A.Hazarika,. S.K..Ii " 238098 

 " 8.Peul, 	... " 242246 

 " A.C.Gopo, 	" 	 " " 242428 

 " P.T,Ao , 	Mt.Ovr.Qr..II " 243553 

 " L.Plarak, 	RiàLc 	PeOn " 248556 

 " A.S.Marcany, Peon " 243555 

 " Amer Singh , Chouk. " 225161 

 " Padam Oahedur , Kh/Chowk 243656 

 " Jogi Predhan , Chowk. " 229149 

 " Samar Sarkar ,, 243656 
t 

 " Radhar , " 202110 

 Jog Bahadur Thapa, Chotak. 220162 

 " Jagadish uaa , 	" " 238284 

 " Awe, 	Chowk. " 220145 

 " Khuplam, Chowk. " 243601 

 " Arjun Ram 	" " 243602 

 " Sankar OaB,5/Wa]la " 243650 

 " Huring Zooling , S/Walls " 242926 



: 	 07 
	

6 	
- 00 

—2- 

Shri Dulel Shame , Chowk, No. 243923 

" Shatzughne Thekur, Chok " 243924 

" P.M.Semuel,B/Sm 	" 220254 

" Lal Mohan Dee , Carpt. " 243588 

" Srirea Sharme, 	" 	" 220270 

• 	33. 	" Kailash Pet.re 	Maz. 	" 243598 

34, % Ram Nea1 Des 	" 	" 243775 

" Wilson Momin 	 " 242527 

" Ramprit, Mason 	" 220227 

" Vidhanen Thakur, .Maeon % 220226 

" Lanpou Vaiphai., Mason, " 243644 

" Shyest Behari , Ftr./pipc" 238378 

" Shivnath Pzaead, B/Smith" 255814 

	

41 9 	" Manijan Ma&eto , Painter 	237281 

" Rabidhar Des, Carp. 	" 230511 

" P.C.Pradhan, Corp. 220344 

No. 237080 Shri K J .Chekraaarty, SENS—i 

! 	237716 " 	P.K.Holrn Roy, Sr. tlot. 

" 	243604 " 	R,K,Paul , HS.. II(tict) 

.47. " 	238104 " 	CJ.Mal1jk H.S.II(Eloct) 

48. " 	238291 " N.5rLdhar 	, P.H.O. 

	

49 . " 	238326 " 	Vishnu Prabhat,. " 

" 	238335 " Milyaxtus Ekke, " 

" 	220353 " 	Isuar Bhagat , 

" 	238126 " 	Tulei Munie,op 

	

5.3 " 	220336 " 	'8.B.Thetuj , Fjtt,r 

	

" 	238011 " 	SjvaJul Haque " 

	

ss. " 	243922 " 	K.K.Outta, 8/R—I. 
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IN THE CENTRAL AOI9INSTRATJVE TRIBUNAL 

GUWAHATI BENCH 

. 	
•.. 

-. . ... .......fl.S.0 	 - .....t- 

5, No. 243672 She KH.Sunil Singh, DES 	90 No. 243921 ShJayenQnakon, Nez. 

57. 	No. 238497 " N.Ramcharran ,V/en 91 7'  243922 7' H.Kan Singh 	W 

7' 220338 H. Henita 7' 243545 7' Lakhindor Doley,PHO, 

7' 228252 Shiv Singh 	7' 7' 243522 7' Rangina, Carp. 

O. 	N  238437 K.P.Ch 	d rsekhar 7' 
F 

7' 	 onbahedur, Nez. 
Nair.. 	7' 

" 220251 Uchit Nahato,Mate 
" 238033 7' Sonbahadur, Mate. 

£2. 220244 Bhubaneswer Raw, Mel . 7' 220253 7' K.Ponniya, 	7' 

220244 Singh bahadur, Mate 
8 220229" Chandra Gauc, H/an 

7' 243889 M.L.Kaipibou, 7' 243611 7'  Prom Lal, 	Nato 

. 7' 243679 C.Lotha 99 7' 243821 7'  Menglomjeo Singh,Mete 

•7' 238358 Ram presad Harijan 
7' 237840 7' Surulara 	Moog,, 7' 

. 7' 220211 ..SUnil Dob 	7' 7' 220311 MD, Reu1 	7' 

243846 A.S.Wungnaoyo, 	Nez. 92- 7' 238728 She Bhoj Behedur, 	7' 

. 7' 238042 A.P.Kum 	Mate , 93 7'  243436 " 	Thoiba Singh, Nez, 

.7' 238026 Motilal 	Maze , 
7' 243433 7' 7' 	Somingthang, 

. 7' 243434 Govind SinQh, 7' 243435 7' 	Thenkhoow 	7' 	* 

24641 G.Nunnuawmi, 	7' . 7'  243599 7' 	 Sabbir Huaaai.n 7' 

. 7' 243603 Dod iraw Dayel 92 7'  243673 7' 	I.KulamaniSingh" 

." ui 	ehadur, 7' 243824 7' 	Anna Vaiphoi 	" 

.7' 243617 Bhakta Bahadur 7' 7' 243623 7' 	 Hechon Chonglai 7' 

243683 Adhik Lal Mendal bc 	P " 243842 7' 	Labhoum, 	- 

. 7' 243622 Shiv Kumer Rena 7'  243680 " 	Hari Ram Chouhan" 

8. ." 243693 1.S.Winrior, 	
,, . 7' 243798 7' 	Atovi Some , Meeon 

243682 K.K.Daa, 	 7' 
7' 7' 	Thanygon Vaiphoi 

tl 



All ( 103) postod in 

Garrison Engineer , 869 , Leisnakhong 

57 - Mountain Div. 

C/O, 99 	A.P.O. 	..... 	A P p L I C A NT $ 

-- VERSUS - 

1. Union of India, 

represented by the Secretary to the Govt. or India 

Ministry of Defondo , Now Delhi 

2. Garrison Engineer, 869 EWS 

57 - MTN DIV. 

Loimakhong (Manipur ) 

99 - A.P.0. 	 ..... R C S P 04 DC N T S 

PARTICULARS OF RESPONDENTS 

Secretary to the Government of India 

Ministry of Doronce 

Lontra]. Secretariat !  Now Delhi 

Garrison Engineer 

In Charge 57 MTN. DIV , Leimakhong 

I Manipur , 99 - A.P.O. 
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AN APPLICATION UNDER RULE 4(5)(a) OF THE 
CENTRAL ADMINISTRATIVE TRIBUNAL(PROCEDURE) 

ULES 1987 FOR 	TO SUBMIT A JOINT 
/ 	 . 0 	 .... LICAT.IoN. BY T ICkNT3 	VINO•-eON........ ........ 

CAUSE OF ACTION AND SEEKING SAME RELIEF 

The Petitoners.ave named respcf'4iy peg 
to state as follows :- 

I • 	Tha t the P e ti tio ne rs are ffljn a Joint 

application before'. this Hon'ble Tribuseek1ng relief 
cn JI 

.. • 	 .Allowance ' 	
0 

2. 	That.1] the Petitioners arejvj1jan, Defence 

"eployees. under. the same department and posted at the 
same sta

..ioninthe \ saestabljse 	All the Petition-'. ••0) 	

.., 	 . 

• ers have identical and comnion interest and theause of.  
1 	

actIon is also similar In as much as the denial of the 

al1oarice to whith the Applicants are enitled is. similar 

• 	 ' and wi th effect frbm the same date. 	 , 

.3. 	 That the Pet1tioner are low-paid employees 

and cannot afford to gage lawyers Thdepenclently or.  
• 	

. 'bear the expenses involved in filini a sepérate appli-  

cationancj as such the.Ptjtjoners agreed to pray for 

&pérmis.sjon of this Hon*bie Tribunal to subm.i.t-.the 

application Jointly by the Petitioners by one application 

and hence this application for leave of this Hon'bie 
, • ...........................jni t 

Ei a single application Jpintly by all the 

Applicants.  

•0, 	 0 	 • 	 . 	

0 	
COntd...p/20 	• 0 

\ 	 . 	 0 

r i 	

•' 	 • 	 - 	0 	 —: 	
•, 	 . 	F . ' -.- 	 '. 

0• 0 	 • 



It  

- 	 - - 	

- 

I 	

I 

-: Pa9e-4 :- 

3. 	That the present Pdtitioners were among the 

10 Applicants who jointly filed O.A.4 -'.of 1995 which 

was heard at length by tiis Hon'ble Tribunal on 11-01-96 

''t'Ohati bench. Although 'the judgeentE passed 

the relief was allowed in repsect or the 1st Petitioner 
Gadadhar Banta who Iad signed the Petition, but 

'not in respect' of other 107 who joined the lst'Petjtjö-

ner. Leave was however, allowed to the Petittoners to 

'i.1e proper applications wheteupon this Honble Tribunal 

would consider extending the benefit of th judgement 

• 

	

	passed by the Hon'ble Tribunal on 11-01-*996. Hence 

this Petition for fiing a single application jointly 

/ 	 by áiii the Applicants. 

It is therefore humbly prayed that this 

Hon'ble Tribunal would. consider t1e ircs aces and 

• - . . 	 allow all the Petitioners , to file a single application 

jointly by all the Petitioners., . 	 , 	. • 

• . 
• :' 	• 	. • 	• for this act of kindness, the Petitione: shall 

• 	• 	ever pray. 	 ', 	 • 	 . 	 , 

- 	 ••• 	 . -........'..., ..,.,,, 	 • 	 ' 	 . 	 •, , $t;.,,.I ., 	 •...,.,,,,,,,., . , '. . . 	
I • 	

• • • 	 , 	 . • 	 ' 	 . 	 • 	 , 

A....., 	 . 	 - 	 ', 	 • 	 . 

. 	. 	,.-' 	• 	' ,.. 	. •, 	, 	.' 	•Contd....'.,P/3. 	-. 
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IN THE CENTRAL AMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 
 

• • 

In the matter of 1 
• 

O.A. No. 42 of 1996 

hri Mangi Sinqh and Others 

-versus- 

on of India & Others 

• 	 -And- 

In the matter of : 

Written Statement on behalf of 

the Respondents. 

• I, A.K.Gupta, Major, Gartison Engineer, 869 

Engineer Works Section, do 99 APO do hereby solemnly 

affirm and declare as follows : 

	

• 1 • 	That the respondents are in receipt of the above 

noted Original Application and an Order passed by this 

Honble Tribunal asking them to file written statement 

and myself being authorised to file the written statement, 

I do hereby file it on behalf of all the respondents and 

the same may be treated as a common written statement. 

	

.2. , 	That the respondents beg to state that the appli- 

cants have been appointed by Garrison Engineer 869 

'ngineer Works Section and working under Assistant 
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Garrison Engineer, Military Engineering Services at 

Leiinakhong, C/o Headquarters 57 Mountain Division, 

C/o 99 

3. 	That the respondents beg to state that Office 

Memorandum dated 23 September 96 regarding decision 

of the Government relating to grant of cmpensatory 

(City) and House Rent Allowances to Central Government 

employee's, states that House Rent Allowance shall be 

paid to all employees other than those provided with 

Goternment owned/hired accommodations.  

That the respondents beg to state that the 

applicants are se -ving in field area and as part of 

fields service concession, they have been provided 

with' free single accommodation and convected facilities 

as part of field service concession as already being 

enjoyed by them from the date of their appointment 

in the station. 

That the' respondents beg to state that 0ff ice 

Memorandum dated 23 September, 96, No. 14017/(1)/88_3 

(i-iRA,) dated 26 September 96 which is attracting the 

service of defence civilian employee6 posted in the 

North Eastern Region from other parts of the country 

are not applicable to the applicants belonging to 

this region where they are appointed and posted. 	- 

Governmext of India, Ministry of Defence letter No.37279/ 

• 	 AG/PS3(a)/165/(pay)/servjcs) dated 31st January 95 

regarding field service concession to defence civilian 

employees serving in the newly defined field areas 

Contd ... P/3 



4 
	

Iq 
j s 

-3- 

have been modified vid.e Government of India, Ministry 

of Defence Corrigendum No. B/37279/AG PS3(a)/730/D(Pay/ 

Services) dated 17 April 95 and substituted that in 

repect of defence civilians employees in the newly 

defined field areas, special compensatory allowances and 

other allowances are not concurrently admissible alongwith 

field service concession. 

Copy of Office Merrorandum No. 37279/AG/PS3 (a)/165/ 

(Pay/.ervices) dated 31 January 95 is annexed hereto and 

the same is marked as Annexure R1 . 

6.. 	That the respondents beg to sub mit that by virtue 

of their appointments and cadre they are to continue in 

the station with occupation of rent free single accommo-

dation provided by the Government. T -ierefóre, the 

applicants are not eligible for' any relief in the form of 

house rent allowance. 

That the respondents beg to submit that the applicants 

serving in the field area from the date of their appointment 

and availing the field service concessions such as free 

ration, free single accommodation, free medical facilities 

and shallcontinue to avail these facilities as long as 

they are positioned in the station. 

That the respondents beg to submit that the present 

application is ill-conceived of law and mis-conceived of 

facts.. 

applicati on 
That the present 	 is not at all mxJhQ 

tenable in the present form. 
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That the applicants having failed to make out 

a prima facie case and the application is liable to 

be dismissed. 

That the respondents crave leave of this Hon'ble 

Tribunal to file additional written statement if the 

• 	situation ac arises. 

That this written statement is filed bona fide 

- 	and in the interest of justice. 

V 	 .. 	 ... Verification.- 
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VERIFICATION 

I, Sri A.K.Gupta, Major, Garrison Engineer, 

869 Engineer Works Section, C/c 99 APQ do hereby 

solemnly affirm and declare that the contents made 

in paragraph 1 are true to my knowledge and those 

made from paragraphs 2 to 7 are true to my inf or-

mation being derived from records which I believe 

to be true and rests are my humble submissions 

before this Hon'bie Tribunal. 

I, sign this verification on this the 10th day 

of February, 1997. 
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